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on a request made by the learned Advocate 

on beha1 of the applicant for time, the case is 

adjourned for admission to 20.11.96. 	 / 

(D. Putha ) 
mber (3) 

2./:20.11 .95. 	The lerned counsel for the applicant states 

that he wants to file suPPlementary petition. Idloued. 

List it after four ueks on 23.12.96 for dmissjon 

before Sin1e Member Bench. 	 0 	
// 

(U.N. Mehrotra) 

Vlce-chdjrman 

on the request made on behalf of Shri B.P. ainha, 

on the grounu of illness, the case is adjourned to 

30.1.97 for admission, 

:
t------------------ 

(v,N. Mehrotra) 
Member (A) 	 Vicé -chajan 

4.'./ 30.1.97. 	None appears for the parties. List it on 10.3.97 

for hearing on admission. 	
/ 

I 
/C8S/ 	 W.N. Mehrotra) 

Vjcechaxrman 
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./10.03. 97 	Shri B. K.'raaad, counsel for the applica t. 

heara the learnEd counsel Ltheapiicant 

on the questiOfl9f ftission.Mmit. Iss e notices to 

tieespondents to file their Leply withn four weeks fron 

any/thay'b fili w ithin two weeks 

thereafter. Reqsites to be f iled with4 aweek. 

List on 30,05.1997 before tIvA  

complet ion of p1ei.ciings. 

(.1.AcLg) 	 * 
Merrb3r(A) 

egistrr f&r 

(v.ij.Mehrot 
v ice-Chair 

6/30,5.1997 	 None,f or the parties. Notices were 

to the respondents no.1 to 3 on 30.3.1997. 
sft Due to eLf lu of time notice 

reSpondetS deemed to have, been served unde 
ill- 

19(A) of CPC. Put up on 11.7.1997 for Liii  

issued 

Se 

upon the 

order 5 Rtlile 

Dy4egistrar I/c 

7/11.7.1997 

r&. 

8/6.8.1997 

None for the parties, No W/s hasi

S..Sj.nh-E' 

filed, Put up on 6.8.1997 for filin 	), 

' 	' 	) 
..Dy.Regi trer I/c 

None for the parties. W/s has not ytbeen 

filed. Put up on 2.9. 1997 for filing W/s as a last 

cha nc e, 

(.Sinba ) 
Dy.Reglstrar 



ii 
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9/2. 9. ~9 % 

io.V 15.9.97. 

None for the parties. Written statement 
hcs not yet been filed though sufficient time 
was'given therefor. In the circumstances, 36 t 

this pljcatjon be listed before the Hon ]Lè 
Bench for dir ect ion on 35.9. 1997. 

(v. iç Sr iv stava 
Dy. Regist:ra r 

u/S not filed so far. Four weeks further time 

is allowed for the same. Rejoinder may be filed within 

two weeks thereafter. List it on 20.11.97 f r direction. 

(v.N. ehrotra) 

Vice-chairman 

11/20.11.97 	Ojt it on 29.01.1998 for ctirecti h. 

S k( 	 (R. 	oo) 	 (v .N ..Mehrotra) 
MemberA) 	 Vicehairrnan 

12/29.01,98 	W/s not filed so far. Four weeks further 
time is alowea for the same. Iejoinaer, if any, 
may be fi*U within two weeks thereafter. 

List on 07.04.98 for airection. 	fl 

(V . • Meh rot ra) 
Vic-hairman 

130./ 7.4,98. 	U/S not filed so far. Four weeks firther time 

is allowed for the same. Rejoinder may be filed within two 

0 	 weeks thereafter. List it on 6.7.98 for directions 

0 0 /cE3s1 	 0 	 (V.hVi ehrotra) 

0 	

0 	

Vic-chairman 
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14/16 .7 .98 	W.S. not filed. E1our weeks' further time is 

allowed. Rejoinder be filed within three weeks 

thereafter. List on 8th September, 1998 for 

direction. 

ot 

) ( 	L.R.K. Prasad ) 	 ( V • N .hrotra ) mber (A) 	 vice-CheUrmari  

15./.g. 98. 	U/s not filed so far. Four weeks further t,iñie. is 

állotedfor the same. Rejoinder may be filed within thr 

weeks thereafter. List it on 3.12.98 for directjn. 

(L.R.K. Pas d3> 	
(v.N. rnehrotra) 

Member (i-i) 	 Vice-chairman 

16./ 

/CBS/ 

/cBs1  

3.12.98. 	Shri G.POjha, junior to Shri .K. Tripathy 

the learned counsel for therespohdents stas thath 

will be filing U/S today. The applicant is permittedo 

file rejoinder within four weeks. List it on 29.1.99 f' 
1. 
r 

direction. 

(LMKSHMN'J) 	
(L.R.K. PRsAD) 

PIEII8ER (J) 	
MEN8ER.(/) 

17./ 29.1.99. 	None for the parties. List it on 9.4.99 for 
f diiection. 

(LMKSHMMN JH) 

MEMBER (j) 

18 

9.4.99 

CM 
	

Written statement not yet filed. List it 

for direction on 25.5.99. 

akshman .Jha) 
'1ember(J) 

(L.R .K.Pras 
Member (A) 
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19/25.5.99 It is observed that neither applicant nor 

his Counsel hs been appearing in this case for 

last few occasion. In that view of the matter 

by way of last chance let it be listed for 

direction on 21.7.99 • 	If nobody appears on 

behalf of the applicant the case may have to be 

dismissed for default. 

AKJ 
	

(Lakshman Jha) 	 (L.R.K.Prasad) 
Member(J) 	 Member(A) 

20/21,07,99 	Since the pleadingsr are complete, 

let it be listed for hearing after eight wee)c 

hence on 23,09.1999. 

(S.iarayan) 
Manbe r (A) 	 Vice-Chairman 

21 

23.9.99 	 List on 1.11.99 for hearing. 

CM 	 / 

(Laicshman jha). 	 (L.R.K.]Prasad) 
errer (j) 	 Membe (A) 



0A531/96 

	

22/1.11.1999 	List it for hearing on 31.12.1999 

( Lakshman ihe 	L.R.Iç?rasa ) 
Member (J) 	 Mn bet (A) 

23/31.12.99 	None for the parties. 

List it for hearing on 12.1.2000 

AKJ 	 (i..sw) 	 (LSR,K.PRASAD) 
MEMBiR(J) 	 tIEMBER(A) 

24/12,1,200d 	For want of te, list it for hearing 

on 24.2.2000. 

(L. }ingiiana)' 	 (S.Narayan ) KS 	Member (A)' 	 Vice -Cha irmn 

9 

	

25/24.2.2000 	 None appears on account of advocatce strike, 

List it for hear'i rig Ofl 25.4,?000, 

( L. ..ingliana ) 	 ( S.Narayan ) 
Nemr (A) 	 V e-Chajrrnen 

26./ 25.4.2000. 

For want of time,, hearing is adjourned to31,5,2000. 

(L.R.K. PRAS'MD) 	 (S. NMRYAN) 
hEuSER (A) 	• 	 VICE-CHAIRhAN 



tie 
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31.5.2000 

	

CM 	
List on 4.8.2000 for hearing. 

(L.R.K.iprasad) 	 (S.Narayan) 
Meinber(A) 	 ViCe-Chajrraan 

	

32/4.8. 2000 	For wat f time, list it for hearing 

on 18.9. 2Q00j'\ \ 

( L. ikningl4na ) 	 ( Iaksbha ) 
Mnber A) 	 Member () 

	

338. 9. 2000 	 the Court 	. II IS not available, 

list it for hearing on 14 11. 2000. 

H. 
( L.: 	liana ) 	 ( S.Narayan ) 

Mis 	 Member (A) 	 Vjce.Chajrinan 

34 	4.11. 2000 	 None for the part je s 

• On a cco unt of r es 01 Ut j on in the bar 
today on the sad demjse Of Shri S 1ukherjee, 

advate, the case is adjourned to 21.11.2000. 
• 	'•..• 	- 	, 	/ 	. i•_ 

( Lakshma€ Jha ) 

Mernb er (j) 

35/21.11.2000 : For want of DE,.the hearing is adjourned to 

21.12.2000. 

skj. 	 (L. R. K. Prasad )/M(A) 

36/21 .12 .2000 
	

As the Court No.2 is not available, 

list it for hearing on 9.1 .2001. 

S. 	rayan )/v.c. 
SKS 
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37./ 9.1.2001. - 

For want of time, hearing is adjourned to 
13.3.2001. 	 - 

fr 
/C6S/ 	(L.R.K. PRSJ4D)/11(R) 	 (S. NMRIYAN)/V.C. 

38 
I33.2OOi 

CM 	 shri G.Bose..Counsel for the respondents. 

None for..theapplicant. List ito 

18.4.2001 for haring,. 

/)( 
V 	 (LR.K.asad) L,Jh) 

M(J) 

3 9/18. 04.2001 : 	none for the partjes•  
ljet it be listed again on 06.07.2001 for 

hearing. 

skj 	(L.R.K.Prasad)/M() 	 (S.Narayap)/v.c. 

40/6.7.2001 	For want of D.B., list it on 17.8 .2001 

for heáig. 
J r.

L. 

SKS 	
C L.R.K,Lrasad )/M(A 


